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SHRI JAGANNATH PAHADIA: It
has been said that a statement will be
made tomorrow. Therefore, the hon.
member can wait ti]l then.
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LOANS TO STATES

*812. SHRI 8. C. SAMANTA : Will
the Minister of FINANCE be pleased
to state:

(a) the steps which Planning Com-
mission have taken and propose to
take to see that the amount advanced
to the State Governments and Depart-
ments of the Central Government is
spent in time, efficiently and properly
for the purposes earmarked and
measures to be taken in cases of
violation of conditions or deviation
from main purposes; and

(b) the loans outstanding against

the States, state-wise, and the pros-
pects of their repayment?



8611 Oral Answers AGRAHAYANA 30, 1889 (SAKA) Oral Answers 8612

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Central
assistance to State Governments for
their Plan programmes is regulated in
accordance with the patterns of assis-
tance prescribed by the Planning Com-
mission. The Planning Commission
conduct periodical reviews in order to
see that the priorities set by them are
adhered to. Final payments of Cen-
tral assistance are made only on the
basis of audited figures of actual ex-
penditure,

As regards the expenditure of the
Central Ministries, the concerned
Ministries are responsible for ensur-
ing timely, efficient and proper utili-
sation of funds. Adequate provisions
exist in the General Financial Rules
to guide the executing agencies in
ensuring observance of the purposes
and conditions attached to the alloca-
tions,

(b) A statement showing the loans
outstanding against the States as on
31st March, 1967 is laid on the Table
of the House. [Placed in Library. See
No. LT-2122/67.] It is expected that
repayments will be made by the State
Governments according to schedule.

SHRI S. C. SAMANTA : I would like
to know whether there is an Evalua-
tion Committee or a Standing Com-
mittee attached to the Planning Com-
mission which goes into the efficient
utilisation of the advances made to
State Governments and other institu-
tions?

SHRI MORARJI DESAI: The Plan-
ning Commission does look into it,
but the Finance Ministry also looks
into it.

SHRI S. C. SAMANTA: I would
like to know whether the loang that
are advanced to departments of Cen-
tral Government bear interest and the
departments concerned have to give
interest; if so, may I know whether
that interest is being realised in time?

SHRI MORARJI DESAI : There can-
not be any question of the Govern-
ment taking interest from itself,
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SHRI MORARJI DESAI: I have not
got the details of the Union Territories.

SHRI P. K. DEO: Is it not a fact
that deliberately a  step-motherly
treatment is being meted out to the
non-Congress governments so far as
loans are concerned, which is corro-
borated from the fact that, firstly, Rs.
15.79 crores which had been given as
loan by Orissa Government for the
construction of Paradeep Port is not
being reimbursed after the Paradeep
Port organisation has been entirely
taken over by the Centre; secondly,
a bill of Rs. 2.64 crores is pending
against electricity charges towards the
Rourkela steel plant and the Central
Government is sitting tight and is not
giving any ways and means loans to
the Hindustan steel plant so that the
arrears amounting to Rs. 2.64 crores
is not being paid to Orissa Govern-
ment thereby creating financial diffi-
culty in the functioning of the non-
Congress government in the Stntle;
and, thirdly, when the Orissa Govern-
ment wanted to raise the royalty on
iron ore by one rupee per ton the
Central Government did not agree
whereas, on the other hand, they
imposed an export duty of Rs, 10 per
ton on the same iron ore?

SHRI MORARJI DESAI: The hon.
Member is mixing up several ques-
tions. His first allegation that the
Central Government is discriminating
between Congress governments and
non-Congress governments is pure
defamation and nothing else, but as
the hon. Member is protected here
I cannot do anything about it. I have
said times without number....

SHRI P, K, DEO: We have been
saying it outside also.
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SHRI MORARJI DESAI: The hon.
Member can say it even outside. I do
not take any notice of it. I treat it
with indifference. There are no facts
to support it. Even now when the
hon. Member has given some figures,
he has not given any figures
of something having been given more
to some State Governments or less
being given to some other State Gov-
ernments. I challenge the hon. Member
to show by any fact, by any figures,
that any such discrimination is made
and I will be prepared to suffer what-
ever punishment this House gives me.
This is all wrong. There is no ques-
tion of any discrimination being done
in this matter. In the matter of loan
which the hon. Member refers to, it
was on condition that the Central
Government will not return that
money that Paradeep Port was taken
charge of by the Government of India.
That was to oblige the Orissa Govern-
ment and not for any other thing;
because they could not complete it
the Government of India took it over.
It is no use saying that the money
also must be returned to them. This
is not, therefore, a right thing to do.
As regards electricity charges not
being paid by Hindustan Steel, I
think it is very wrong, if they have
not done so. It came to my notice
only a few days ago. I have told
them that they must pay it immediate-
ly and if there is anything in dispute
that may be settled but the rest must
be paid immediately. That is what I
have told them. Therefore, there is no
question of any discrimination,

SHRI P. K. DEO: My last question
has not been answered.

SHRI MORARJI DESAI: The
royalty question does not relate to one
State Government; it applies to all
the States. That is to say, the same
rate applies to all the States. If the
Orissa government alone wants like
that, it cannot be given to them. That
is a question which has to be separ-
ately considered with all the States.

MR. SPEAKER : The supplementary
should be only one; not a, b, ¢, d
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and so on. I am appealing to the
whole House that the supplementaries
should be short and precise.

SHRI HEM BARUA: Are we to-
understand that you have ruled out
a, b, c and d? I hope not.
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SHRI SRADHAKAR SUPAKAR:
Am I to understand that the loans to
the States are free of interest? -If
not, what is the amount of interest

accumulated to the principal in the
figures supplied in the statement?

SHRI MORARJI DESAI: I have not
got here the figures of accumulated
interest.
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SHRI R. BARUA : From the state-
ment it appears that it is a startling
figure. May I know whether any
repayment schedule has been fixed
for liquidating these loans and, if so,
whether the States are sticking to that
repayment schedule? If not, what sort
of financial discipline is sought to be
enforced on the States?

SHRI MORARJI DESAI: Some of
the States have not been conforming
to the schedule. Some of them are
being accommodated and the whole
thing is being considered now as to
how all of them can be consolidated.
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SHRI P. GOPALAN : The pattern of
Central assistance for the various
schemes undertaken by the State Gov.
ernments is such that it adds to the
burden of the State Governments.
For instance, non-remunerative sche-
mes, like the anti-sea erosion scheme
undertaken by the Kerala Government,
are financed by the Centre with in-
terest-bearing loans. Even in regard

8616

to remunerative schemes, like power
development schemes, the repayment
has to be made before the project
starts giving results. Therefore what
I would like to know is whether Gov-
ernment has any proposal to substi-
tute the present loans given for non-
remunerative schemes by grants and
whether even in regard to remunera-
tive schemes loans would be given
without adding any burden on the
State Governments by forcing them
to repay the loan before the project
starts giving results.

SHRI MORARJI DESAI : I have not
quite followed the hon, Member but
if what I have understood is right,
what he wants to ask is ‘that these
loans are a burden to the State Gov-
ernments and what is being done
about it. Is that what is being asked?

SHRI P. GOPALAN : No, Sir. What
I am asking is this. The pattern of
Central assistance given to the States
is such that it adds to the burden of
the State Government. For instance,
non-remunerative schemes like anti-
sea erosion scheme are being financed
by the Centre by interest-bearing
loans and not grants. So, is there a
proposal before Government to give
grants to State Governments for
non-remunerative schemes instead of
giving loans? That is my question.

SHRI MORARJI DESAI: Where
grants can be given they are given;
where loans have to be given loans are
given. If the States consider it a
burden, they need not take them,

SHRI INDRAJIT GUPTA: In this
matter of determining the quantum of
loans given by the Centre to the vari-
ous States, what is the criterion that
is followed ? It there any relation bet-
ween this quantum and the amount of
revenues which are derived by the
Centre from that particular State ?

SHRI MORARJI DESAI: The rela-
tion is not always to the revenues of
the State but to the requirements of
the State, their willingness to take
them and their capacity to pay them

are.
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SHRI G. VISWANATHAN : Will the
Finance Minister consider increasing
grants and loans to a State like Mad-
ras which is doubling food production
and while collecting interest on the
loans given to States will the Finance
Minister assure us that he will not
behave like a stingy money-lender
and will comply with the requests of
the State Governments?

SHRI MORARJI DESAI: I will not

act as a stingy moneylender but I hope
the State will not act as a bankrupt.

SHRI VIRBHADRA SINGH : I want
to know whether due to the re-organi-
sation of Punjab any loan liability of
composite Punjab has been transfer-
red to Himachal Pradesh and, if it
has been, what is tHe amount involv-
ed.

SHRI MORARJI DESAIL: If a sepa-
rate Question is asked, I will certainly
give the figures,
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ConNsUMER CONSULTATIVE COUNCIL FOR
PubLic UNDERTAKINGS

*814. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be
pleasead to state:

(a) whether it is a fact that ithe
Administrative Reforms Commission
has recommended the appointment of
a Consumer Consultative Council for
products of Public Undertakings;

(b) if so, whether Government have
taken any steps to implement this
recommendation; and
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(c) the composition, functions and
terms of reference of the Council and
the criteria for selection of its mem-
bers?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and
(c). The Administrative Reforms Com-
mission, in their Report on “Public
Sector Undertakings”, have recom-
mended that Consumers’ Consultative
Council should be set up in each
sector of public enterprise. These
Councils, according to the Commission,
should consist of the representatives
of organised bodies of consumers con-
cerned with the products of the enter-
prise, the controlling Ministry, the
sector corporation concerned and other
interested Government departments
and Public Enterprises. It has also
been recommended that Parliament
may elect two members to serve on
each of these Councils. The Councils
are to deal with the matters involving
the interest of the consumers and fur-
ther advise Government or sector Cor-
porations on such matters as may be
referred to them by the latter,

(b) The recommendation is under
consideration of the Government.
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